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Action Taken Report

ln the matter of
Original Application No. 61 of 2020

Parmod Kumar Sharma

Vs

State of Uttarakhand

(Applicant)

(Respondent)

ln

Principal

follows:-

1.

compliance of the order passed by the Hon'ble National Green Tribunal,

Bench, New Delhi on dated 18.03.2020, the facts of the matter is as

Unit was inspected by Regional Office, Roorkee District Haridwar on dated

14-07-2017 and reported that:-

a. At the time of inspection, the automobile service stations was

found in operation.

b. At the time of inspection, only automobire mechanical work was

being carried out and there was no washing process in done.

c. Unit is operating without obtaining consent from Board.

d. At the roof of unit the tower of Reliance Jio is estabrished.

The unit was directed vide letter no UEPPCB/ROR/G 
"n-dnpZO)t2017t616

dated 29-07-2017, but unit has not compiled the above. Subsequenily the

Uttarakhand Pollution Control Board has issue show cause notice vide

letter no. UEPPCB/Ho/con-s-43412017t1488 dated 22-12-2017. The

copy of the show cause notice annexed at Annexure-01

2. The Regiorral Office, Uttarakhand Pollution Control Board , Roorkee again

inspected the unit on dated 03-04-2018 and made the following

observation :-

At the time of inspection workshop found in operation.

ln the workshop mechanical and denting work is done.

a.

b.



3.

c. Washing work is not done in workshop.

d. DG set is not found installed.

e. Workshop is in the residential area and has not applied for consent.

ln view of above, Uttarakhand Pollution Control Board has issue closure

notice to unit under section 33-A of Water (Prevention and Control of

Pollution) Act, 1974 and Section 31-A of Air (Prevention and Control of

Pollution) Act, 1981, vide letter no. UEPPCB/HO/Con-S-43412018/555

dated 29-06-2018. The copy of the place annexed at Annexure -02.

The Regional Office, Uttarakhand Pollution Control Board, Roorkee has

visited the side on dated 22-07-2019 and made the following observation :-

a. At the time of inspection only automobile mechanical work found

carried out and there was no washing process being done.

b. The power supply of the unit is disconnected by the electricity

deplrtrnent.

Subsequently the closure order was revoke vide letter no.

UEPPCB/l lO/Con-S-43412019/109 dated 01-10-2019. The copy of the

place annexed at Annexure -03.

ln compliance of the Uttarakhand Pollution Control Board, Head Office

letter datec 22-09-2020, the Regional Office, Uttarakhand Pollution Control

Board, Ro-rhee has reported that the unit has not obtained consent to

operate froin tlre Board and is engaged in painting process without

permission of the Board. ln view of violation of Water (Prevention and

Control of Pollution) Act, 1974 and Air (Prevention and Control of

Pollution) Act, 1981, the Board has imposed Environmental Compensation

of Rs. 3,88,500/- ( Three Lakh Eighty Eight Thousand Five hundred only)

vide letter no. UKPCB/HO/Con-3-43412020143 dated 22-12-2020 the copy

of the lettcr enclosed at Annexure -04

4.
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To,

information please.

3. Regional Officer, Uttarakhand Environment Protection & Pollution Control Board,
Haridwar for information and necessary action. 

{t
4. Crrarcl File. y*r/

Membbr $ecretary.
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Head Oflic.
. -"^1*^nu Uttarakhand Environment Protection &

Pollution Control Board
Road, Dalanwala, Dehradun

Dated :- i.!

M/s Surendra Motors,
Plot No.-03,

Shubham Vihar Colony,
Kankhal, Distt- lfaridwar.

f)Lrections under Section 33-A of Water (Prevention and Control of Pollution) Act- 1974 antl

Section 31-A of Air (Prevention and Control of Pollution) Act-l981.

WIIEREAS, the Ministry of Bnvironment, Forests & Climate Change, Govt. of India has
promulgated the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, l98l as arnended and vide provisions of tlrese Acts every Water/Air p,:lluting
industry/unit is required to obtain consent to establish and consent to operate from the State Pollution
Control Board; and

WHERf,AS, the Central Government has notified the standards for discharge of environmental
pollutants frorn various categories of industries under the Environment (Protection) Rules, 1986 made

theretrnderl and

WHERtrAS, the Unit was inspected by the Officials of Regional Office, Roorkee, Distt - Haridwar of
tlris Board on dated 24.07.2017 and made followirrg observations :-

l. At the tirne of inspection, Automobile Service Centre was found in operation.
2. At the time of inspection only Automobile Mechanical work was being carried out and

there was no washing process being done at that tirne.
3. Unit is operatirrg without obtaining Consent from the Board.
4. At the roof of the Unit, the tower of Reliance Jio is established.

'lhe Unit was directed to cornply by the Regional Office, Roorkee vide letter no.
ti F.P PC B/RO Rl Gen-7 (220)120 1 7 I 6 1 6 dated 29 .07 .20 I 7 but has not corn p I ied til I date.

AS SUCH, it is evident from the above observations that the unit has violated the provisions of Section-
25 of the Water (Prevention and Control of Pollution) Act, 1974 md Section-2l of the Air
(Prevention and Control of Pollution) Act,1981, as amended thereafter.

Now Therefore, in exercise of the power conferred under Section-31(A) of the Air (Prevention and
Control of Pollution), Act-l981 and Section 33-A of Water (Prevention and Control of Pollution)
Act- 1974 as amended tinte to time, notice is hereby served to the unit to Show Cause within 30 days of
issue of this letter to the undersigned, why the unit not be closed down under the'provisions of above Act
and concerued Autlrorities be directed to discontinue your power and water supply.

This issues witli the approvalof the Competent Authority of the Board.

tiK-J ,/
1s.r/sftKuarri)

Member Secretary.
Copy to

1. The Chairrnan, Uttaraklrand Environment Protection & Pollution Control Board, Dehradun
for kind information Please.

2. Program Manager, SPMG, NGRBA, 117, Indiru Nugu.o Dehradun for kind
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Fax: (0135) 2718092; E"mail:
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dffiq trti rr6u"r hriflr dd
srda-drdr, iElqq Ftr{?iu$)

Ret UEPPCB/HO/C

'['o,

on/,5-434/2018/ JT.f-

M/s Surendra Motors,
PIot No.-03,
Shubham Vihar Colony,
Kankhal, Distt- Haridwar.

WHEREAS, the Central Governrnent has made the Water (prevention and Control ofPollution) Act, 1974 and Air (Prevention and Control of pollution) Act, lggl; and videprovisions of tllese Acts every waterlair polluting industry/unit/operation/processes is required toobtain consent to establish and consent to operate from thl state pollution control Board; and

WHEREAS, for the purposes of protecting and irnproving the quality of environmenr andpreventing and abating environmental pollution, the standards for discharge of environmentalpollutants from the 
_ 
industries, operations or processes, have u.." 

- 
Jp"jn-o under theEnvironment (Protection) Rules, 1986; and it is mandatory to every industries, operations orpr,ccsses to keep their effluent quality *,ithin the specified norms; and

WIIEIIEAS, the Unit was inspectetJ by the officials of Regional Office, Roorkee, Distt -llaridwar of tliis Board on dated 24.07.2017 and made following observations :-
I' At the tirne of inspection, Automobile Service Centre was found in operation.2' At the time of inspectioir only Automobile Mechanical work was ueing carried out

and there was no washing process being done at that tirne.3. Unit is operating without obtaining consent fronr the Board.4. At the roof of the Unit, the tower of Reliance Jio is established.

WHEREAS, a show cause notice was issued to the Unit under Section'33 (A) of Water(Prev.ention and Control of Pollution), Act-l974 and Section 3l(A) of the Air (prevention
and Control of Pollution), Act-I981 vide this oftice lctter no. UEppCB/[IO/S-43 4/2016/14gg
dated 22.12.2017; and

WFIEREAS, the U-nit was again inspected by the Oflcials of Regional Office, Roorkee(tlaridwar) of this Board on dated 03.04.201ti ind rnade rbllowing obslrvations :-
l. At the time of inspection, workshop rirurrd in operation.
2. In the workshop mechanical & denting work is clone.
3. Washing work is not done in the work.shop.
4. DG Set was not found installecl.
5' Workshop is in the residential arca antl hls rror. applicd to obtain consent.

AS SUCH, it is evident from the above otrscrva(iorrs tha( thc unit has violated the provisions ofWater (Prevention and Control of Pollution), Act-197{ :urd Air (prevention and Control ofPollution), Act-l981; and
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Now in exercise ol the power conferred under Section 33 (A) of the Water (Prevention and

Control of Pollution), Act-1974 and Section 31(A) of the Air (Prevention and Control of

Pollution), Act-l981 as amended from time to time, you are hereby directed to Close down your

' Unit/process with immediate effect.

(,-h#,,
Member Secretary

Re f': Ll EPPC B/HO/Con/S-43 4/20 I 8 / Dehradun,}Cl June,20l8

sPEEp POST / FAX (0135-2768867)
'I-o,

Managing Director,
tlttarakhand Power Corporation Ltd.,
Ur.ia Bhawan, Kanvi'ali Road,

Deh radun (Uttarakhand).

WHflREAS, it is evident from the above observations that the Unit is violating the provisions of
,/

tlrc Scction 25 of Water (Prevcntion and Control of Po[rtidn), Act-1974 and Section 21 of

thc Air (Prevention and Control of Pollution), Act-l981; and

NOW TTIEREFORE, ir.r exercise of the powers conferred uuder Section 33 (A) of Water

(i)rcvention lnrl Control of Pollution), Act-1974 and Section 31(A) of the Air (Prevention

irnd C0ntrol of Pollution), Act-1981 as arnended thereafter, you are hereby directed to instruct

corrccrnecl ottrcials oI LJpCL fbr discontinuing the power supply of the Unit witlr immediate

e l'ltct and intimate to this offlce on priority.

'["his issues witlr the approvai of the Cornpetent Authority of the Board.

rr.rko'"unu
Member SecretarY

Copy to :-
l. chairman, UEPPCB, Dehradun for kind infonnation please.

2. District Magistrate, flaridwar f,or informa[ion and arrange to seal the Unit please.

i. program lfrunug"., SPMG, NGRBA, ll7, Indira Nagar, Dehradun for kind

information please.

4. Regional C)ilicer, UEPPCB, Regional Office, Roorkee, Distt- Haridwar with the

<lirection fbr strict compliance oI the closure order and to seal the Unit.

5. Guard File.

Memb

Nl*

I
I

,l

. Directions under Section 33-A of Water (Prevention and Control of Pollution) Act- 1974
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HAN.trtrrrD^rrt,Frr+ ffit'l ,TTARAKHAND ENVTR'NMENT pRorEcTroru a ffi

468, T Park, #rui$ll,lu,:,n*: w ffiffi:ffi
;o-i o

By Speed Post c*!-lfl,)a tf
To,

M/s Surendra Motors,
Plot No.-03,-
Shubham Vihar Colony,
Kankhal, Distt_ Haridwar.

WHEREAS' the central Government!1s 
Tud:jh:-w-uter (prevention and contror of pogution)Act, 1974 and Air @revention i"JE:L1l],or poUutionJ.ict, t98t; and vide provisions of theseActs every water/air polluting i'autt.ylunitzoperation/processes is required to obtain consent toestablish and consent to operate"fr"**,. s,ri"'ffi;;;;ffi?or Board; and

WHEREAS' for the purposes of protecting a1d 
lmqroving the quality of environment and preventingand abating environmental pollution, it . ,turouros ior arslrrurge of environmentar porutants from theindustries' operations or processes, t uu.- u.Lri ;;H#;eEr the pnviror."r,f 

ii-rotection; Rures,
ii,1-,1;fllS,iJ,#X'f]lHI l"J*t i'oust,ie,, d;;;;i;;';i.o...,., to keep their ernuent quarity

WHEREAS' lvTs shree Ram Engineers located at plot No.-120 and 133, IIDC, sidcul, Haridwar(herein after refe*ed as the 'unit,i?, 
".,gog.a 

ir.u;;;;;;.i-,g^orr.essure cooker; and
WHEREAS' the unit was inspected bv th1 olficials of Regionar office, Roorkee, Distt - Haridwarof this Board on dated 24.07.2017 ura"ruo" forowing observations :-

I ' At the time of inspection, Automobile Service centre was found in operation.2' At the time of inspection only A,tomobile Mechani.ui *o.t was being carried out andthere was no washing pror.r, b.ing done at tnaitime.*-
1 Ulit is operating without obtaining Consent from the Board.4' At the roof of the unit, the tower of Reriun". rio i, 

"rrlutirt "a.WHEREAS' a show cause notice was issued to the unit under section 33 (A) of water (preventionand control of Pollution), Act-19ru iia s".tior ri(A);;;. Air (prevention and contror ofPollution)' Act-1981 vide'this ornce leiier no. uEppb bmots-llqtiorcttiig iu;a zz.tz.20r7;

#ilflHf;ff 
"y1::H:oi%i;Tx;:l*3iJii:#flxx,,'"*x:1f :,,ofnce,Roorkee(Haridwar)

1. At the time of inspection, workshop found in operation.2. In the workshop mechanical &denting,"ort i, Oon.. 
'^'

3.. Washing work is not done in the workihop.4. DG Set was not found installed.5. workshop is in the residentiar area and has not appried to obtain consent.
WHEREAS' closure order was issued to the unit under section-33(A) of the water (prevention andcontrol of Pollution) Act,197Aand section-3l(A) of the Air (prevention and control of pollution)Act' 1981' as amended, vide this office letter ref. no. UEppcB/Ho/con-s -434/201g/555 dared29.06.2018; and

I
..cont..page-2
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wIIERtrAS' in compliance of the closure order, the unit is visited by the officiars of Regio,ar office,Roorkee (Haridwar) of this Board on dated 22.o7.2Ltg"rd;;; foilowing observations :_1' At the time of inspection only Automobile Mechanical work found ca*ied out and therewas no washing process being done ut tnuitin ..2' power suppry o*h" unit *ur-oir.on rrrr.a"ilv u.o.icity department.As such' it is evidentaom above observations that the unit has compried witrr the directions of thefr?;l,ffi;!r:i:1";rff5;,a*,F"iJt, ,ia" ,r,i, 

"m"".-retter rer. no. LrEppcB/Ho/con_S_

AND Now THEREFoRE' in view of above observations; and in exercise of the power confe,edunder Section-33('i) of the water 6r""r*tio, and contror or ponution) Act, r974 andsection-31(A) of the Air (Prevention and controt of-porution) ;;; 19gI as amended rhereafter, withapproval of the competent Authority of the Board, closure o.o.rl.rr.a to the unit i.e. Iws su'encrra
xffi 

Plot No'-03' shubham vitrar colony, Kankhat, oi.it- Haridwar uttarakhand is hereby

(S.P. Subucthi)
Member Secretary

Copy to:
I' District Magistrate, Haridwar for kind infonnation prease.2' 

il:fl:'Director, 
SPMG, Ncnlia, rrz-rnoira frugai, o"rr.uou., for kind info,nation

3' Managing Director, uttarakhand Power corporation Ltd., Urja Bhawan, Kanwali Road,Dehradun (uttarakhand) for mnJ inro.*ation and ,i;;.;;; issue necessary insrructions to
;XT,Ti."*Jxecutive 

Engineer orLrPCL r;;;;";#;;";i;"*.r suppry orthe above saicl
4. Regional Officer, UEppCB, Regional
_ compliance of above directions.5. Guard file.

Offiie, Roorkee (Hariclwar) for information
!''
::

/''*... ,,. ,. . ' *
Member Se.creiary

"t'

-t?U"
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HEAD OFFICE

Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Bhawan"

468,lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
W.b : m.u.ppcb.uk.tov.ln. E-mtll I msulpcb@yrhoo,com

UKPCB/HO/Con/S-434120201, ;,

To,

Date: -,.' ,12.2020
By Speed Post

M/s Surendra Motors,
Plot No.-03,
Shubham Vihar Colony,
Kankhal, Distt- Haridwar.

Directions under Section-3i(A) of thq Wafer (Prqygfrtion and Contrgl of Pgllution) Act,
1974 4nd Section-31(A) qf the Air (Prevention and. Confrol qf Pollution) Acl. 1981.

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts every water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHERtrAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of environmental
pollutants from the industries, operations or processes, have been specified under thc
Environment (Protection) Rules, 1.986; and it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, the Unit was inspected by the officials of Regional Office, Roorkee of this Board
on dated 08.06.2020 and found that :-

l. Unit has not obtained consent to operate of the Board and engaged in Painting process
without prior permission of the Board.

2, Unit is established in residential area.

AS SUCH, it is evident from the above observations that the unit has violated the provisions of
Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 Vnd Section-2l of
the Air (Prevention and Control of Pollution) Act, 1981, as amended thereafter.

AND NOW THEREFORE, in view of above observations; and in exercise of the power
conferred under Section-33(A) of the fuater (Prevention and Control of Pollutio n) Act, 1974
and Section-31(A) of the Air (P,revention and Control of Pollution) Act, 1981 as amended
thereafter, with approval of the Competent Authority of the Board, Unit is directed to submit
t 3,88,500/- (Three lakh Eighty Eight thousand five hundred rupees only) as Environment
compensation in favour of Uttarakhand Pollution Control Board.

This issues with the approval of competent authority of the Board. ft
(s.fkd'hi)

Member Secretary

Copy to:
L Regional Officer, UKPCB, Regional Office,

compliance of above directions.
2. Guard file.

Roorl<ee (Haridwar) for information and

tt,-.- 
,.

ru.*'b.f-$cietary
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